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case of M.R. Gupta Vs. Union of India, (1995 (5)
SCALE 29), we consider it appropriate to condone the
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in term of the Passes. Applicant has on <the other
hand requested the respondents to provide him some
other facilities of VPU Van and has not produced any

his household goods by road on 7.4.1998. In other
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(6)

applicant that the respondents should be directed to

his amount spent by him for transport of
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his household agoods by road instead of availing of

Railwav facilities is neither reasonable nor warranted

=

under the Rules. That claim is accordingly rejected.

Droxy counsel for the applicant relied on the
judgement of the Hon'ble Supreme Court in

Rhagwan Shukla Vs, Union of India & Ors., (JT.1994(5)

8C 253). She has submitted that the recovery has heen
done without issuing anv show-cause notice to the

applicant. Her contention is that if such a notice

1
"

the applicant could have got an

opportunity to explain his case in terms of Railway



issued by the Railwaj

Nl lway

partly succeeds and is disposed of as follows:-

(i) The claim for recovery of transport charges of

‘

a copy of this order;
(iii) The applicant mav submit a reply to the
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time mentioned above, the regspondents shall

refund the amount of Rs.9176/- to the

~
- ) .
:» No order as to costs.
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